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BEFORE THE CENTHAL‘ADMINISTRATIUE TRIBUNAL
BANGALORE pENCH BANGALORE

DATED THIS THE 25th magcy, = 1987

|
Present : Hon'ble Sri Ch. Ramakrishna Rao

Membaer (J)
' |
Hon'ble Sri L.H.A. Rego - Member (A)
AppLICATfGN No. 1312/86

|
P.Prabhudas
Ticket No. 1976, Smithy Shop
Railway Workshop,
South Central Railway, Hubli - Applicant

(5ri Suresh S. Joshi, Advoc-te )
and
1. Production Engineer \
South Central Esiluay Workshop
Hubli |
2. S.8. Narendra \
Chief Draftsmzn and Enquiry Officer
Drawing Office, South C?ntral Railway
Workshop, Hubli
|
3. Additionzl Chief fechanical Enginser
South Central Reilway uogrkshap
Hubli

4. The General Mgnager,
South Central Railuay, 330underabad - Rzspondeants

(S5ri M.Sreerangaiah, Advoczte )

This application came up for hearing before
this Tribunal and Hon'ble Sri Ch. Ramakrishna Rao,
Member (J) to-day made the following
OCRDER
This application wes initially filed in the
High Court of Karnataka and subsequently transferred to
~this Tribunal., Kk The facts giving rise to the application
are, briefly, as follows: |As a sequel to the proceedings
initiated against the appliFant under Rule 9 of the
Railway Servants (DisciplinF & Appsal) Rules, 1368
Qﬁ)k/ | sel
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|
the disciplinary authoritly ('R1') passed an order dated
|

4.8,1982 (Annexure 'C') ihposing on him the penalty of
|

Th;s order was confirmed by the

appsllate authority ('R3'b.
|

by R3 the applicant filed!s revision petition under

|
Rule 24(2) of the Rules on 15.9.1983 but the same is

removal from service,

Agaim= t the order pascsed

pending to be disposed of. Against the orders passed by

|
R1 and R3 the applicant has filed this application

24 We are surprised - nay shocked = that the General

WA ('Rat)
Manager, South Central Railuayl who is the revisional

authority in this case, haé not been prompt enough to
deal with the petition filed by the applicant before him

nor has he cared to send any interim reply to the
|

applicant. It is on account of the inaction of R4

|
that the applicant was driven to the necessity of filing
|

this application., We do no#, howevzr, consider it

|
appropriate to allow a statutory remedy invoked by the

epplicant to go unheeded. ¥, thursfers, Hiresk R&

In this connection R4 may)tQka note of the following

observations made by tha Sup&sma Court in Ram Chander v

Union of India AIR 1986 SC 1173 which are equally applicable

to disposal.of revision petitions.
|

"We wish to emphesize that reasoncd decisions by tribunals
such as the Railuway Board in the present case, will
promote public confidence in the administrative process.
An objective consideration is possible only if the
delinquent servant is heard and given a chancs to

satisfy the Authority regarding the final erders that

may be passed on his appeal, Considerations of fair-play
and justice alsco raquirF that such a personal hearing
should be given."
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We, therefore, considen
matter to R4 for dispos
We, therefore, direct R
petition within a peorio
receipt of this order b
affording a parsonal he
the applicant is aggrie
appelkts authority he i
Tribunal.
3. In the result thes

subject to the directio

to costs.

it appropriate to remit the
ing of the revision petition,
4 to dispose of the rsvision
d of three months from the
y a reasoned order after

aring to the applicant. If
ved by the order passed by the

s at liberty to move this

application is disposed of

ns given above., No order as

Membsr (J)
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Membsr (A




REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALCRE

BENCH

Commerci~1 Co plex(BDA),
Indiranagar, .

" Bangalore - 560 038
| Dated : \\-£-C7
IA I IN - APPLICATION NO __ 1312 /86(T)
w.P. NO 10632 _____/ 84
Applicant
Shri P. Prabhudas V/s The Production Enginser, SC Railuay
Hubli & 3 Ors .
To is
4, Shri S,B, Narepdra
1. ?2:i°:.N:ra$;;:as Chief Draughteman & Enquiry Officer,
Smithy Shop Drawing Office, South Central Railway

W 2.

3.

Railway Weorkshop
South Central Railuway
Hubli

Shri Suresh S. Joshi
Advocate

15, 3rd Cross, Nehru Nagar
Bangalore - 560 020

The Production Enginser
South Central Railway Workshop
Hubli

5.
.

7.

Workshop, Hubli

The Additional Chief Hachuni.cal Enginaer
South Central Railway Workshop
Hubli

The Genaral Manager
South Central Railway
Rail Bhavan
Secunderabad (A.P.)
Shri M, Srserangaiah
Railway Advocate

Subject: SENDING COPIES_OF CRDER! PASSET RV MHNCErose: g:':':"’“*’“

Please find enclosed herewith the copy of ORDER/S&Ry/

B'lore - 2

OEEDOM xxBER passed by this Tribunal in the above said

application on ____ 38-87
Encl : as above
g
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IN THE CENTRAL ADMINISTRATIVE
= TRIBUNAL ADDITIONAL BENCH,
BANGALORE

ORDER SHEET

Application No 131 )L of 198 & (T)
~ Applicant Respondent
P, PVO\O\r\u da L '\J‘S' The P‘\cr\u\ t’\'\'_t‘h E\\ﬁ““e‘“v
i Seurly, Cenlyal QQ"”"-'} @ S ovea
Advocate for Applicant Advocate for Respondent
Suv€ £h S, Joshi - S’ve(’«cuﬁjak Al
\ T
Date Office Notes Orders of Tribunal '
'VC/M(R)
i 3.8.19870

‘Orders on I.,A,No.l:

In this I.A., the respondents
“have sought for extension of time by
six weeks for complying with the xix=m
directions made by this Tribunal in
its order dated 25,3,1987.

We have perused the application.
We are satisfied that the circumstaice:

stated by the respondents justify

us. to grant the extension of time sou-
ght for by them. We, therefore, allow
the I.A. and grant 45 days from this

4 HWM“' day for complying with the directions
issued by this Tribunal in A.No.l1l312 o
’ 1986, on 25,3,1987, Parties to bear

r own costs,

i
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DEPUTY REGISTRAR 75— | B ‘
aaL aomatnisraanve TasurAL € jams . — e (15PL('

AUDITIC. AL BENCGH
BARGALU.E

—~




